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tion, retirement and con-
ditiong of servicg of Mem-
bers) Amendment Rules,
1078, publisheq in Notifica-
tion No. G.SR. 613 in
Gazette of India dated ihe
13th May, 1978.

(i) The TUniversity Grants
Commission  (Disqualifica-
tion, retirement and con-
ditions of service of mem-
bers) (Third) Amendment
Rules, 10878, publisheq in
Notification No, GS.R.
31(E) in Gazette of India
dated the 18th January,
1979.

(iii) The Univeristy  Grants
Commissivn  (Returng and
Information by Universi-
ties) Rules, 1879, publish-
ed in Notification No.
G.S.R, 32(E) in Gazeite of
India dated the 18th Janu-
ary, 1870.

{Placed in Library, See No. LT-
445877791

(5) A copy each of the follow-
ing paperg (Hindi and Eng-
lish versions):—

(i) Annual Report of the Bal
Bhawan  Society, India,
New Delhi, for the year
1977-78 along with the Ac-
county end the Audit Re-

port thereon,
(li) Review by the Govern-
ment on the working of

the Bal Bhawan Society,
India, New Delhi, for the
year 1877-78.

[Placed in Library, See No. LT-
4458/79.1

NormricATtoN UNDErR URBAN LAND
(CerLING AND REGULATION) ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): I beg to lay on the Table a
armee of the Tirban hM (Ceiﬁn‘
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and Regulation) Seecond Amendment
Rules, 1979 (Hindi ang English ver-
sions) published in Notification No,
G.S.R, 271(E) in Gazetts of India
dated the 27th April, 1979 under
sub-section (3) of section 46 of the
Urban Land (Ceiling and Regulation)
Act, 1976 together with an explana-
tory memorandum, [Placeqg in Lib-
rary. See No. LT-4450/79.)

PRESIDENT’s ORDER UNDER (JOVERNMENT
OoF UNION TERRITORIES ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): I beg to lay on the Table a
copy of the order of the Presjdent
dated the 10th May, 1879 {ssued
under secion 51 of the Gov-
ernment of Union Territories Aect,
1963 extending the President'’s
tule 1n Pondicherry for a further
period of six months commencing
from 12th May, 1979, published in
Nolification No, 8.0. 283(E) in
Gazette of India dated the 10th May,
1979, ([Placed mm Library. See No.
L'T-4460/79.1

NOTIFICATION RE. FLOATATION OF
MARKET LOANS By (CENTRAL
GOVERNMENT,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table a copy of Noti-
fication No. F 4(1)-W&M/79 (Hindi
and English versions) dated the 10th
May, 1979 regarding floatation of
market loans by the Central Gavern-
ment. [Placed in Library, See No.
LT-4481/79.]

11.50 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED COLLISION OF A BUB WITH

TRIVANDRUM-BOMBAY JAYANTT JANATA
ExXPRESS NEAR ALWAYE BTATION,

MR, SPEAKER: Shri Ram Gopal
Reddy—he is not here.
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SHRI C. N. VISVANATHAN (Tiru-
pattur): 1 call the attention of the
Minister of Raiiways to the follow-
ing matter of urgent public impori-
ance and request that he may make
a statement thereon:

“The reported collision of a Bus
with No. 82 Up Trivandrum-Bom-
bay Jayanti Janta Express near
Alwaye station on the 9th May.
1879 resulting in the death of seve-
ral persons.’

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
Houn'ble Members of the House are
already aware of the unfortunate
accident involving an Express train
and a bus near Alwaye in Kerala
resulting in heavy casualtics. At
about 15,17 hours on 9-5-1979, while
82 Up Trivendrum-Bombay Janata
Express, with a load of 13 coaches
and hauled by a diesel locomotive,
was running between Alwaye and
Angamali stations on the Cochin Har-
bour-Shoranur Board Gauge single
line section of Olavakkot Division of
Southern Railway, it dashed against a
tourist bus No. TMX-1755 at ‘C’ class
unmanned level crossing No. 64 situat.
ed at Km. 80/12-13. The bus was
dragged upto Km, 80/4-5 and caught
fire, The bus is said {o be carrying
tourists bound for Kaladi, the birth
place of Adi Sankara, from Arni, near
Madras. They werc ali employees of
the Tamil Nadu Government’s Land
Record Survey Department and their
families,

Ag a result of the accident, out of
58 occupants of the bus, 36 died on
the spot and 4 in the hospitals, bring-
ing the total number of deaths to 40.
Of the remaining 19 persons, 13 per-
sons sustained grievous injuries and
8 others simple injuries. There were
no injuries either to the train crew or
the passengers on the train.

Immediately on receipt of informa-
tion about the accident medical relief
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vans were rushed to the site
from BShoranur and Ernakulam,
The injured were removed to
various hospitals at  Anga-
mali, Alwaye and Ernakulam. The
General Managar, the Chief Medical
Officer and other senior railwayofficers
rushed to the site of the accident
immediately on receipt of the informa-
tion, The Superintendent of Police, the
Commissioner of Police and District
Collector, Ernakulam, and Deputy
Superintendent of Police, Alwaye also
reached the site.

Ex-grafia paymeni to the neit uf
kin of the dead and to the injured has
been arranged by the Railway.

Motor Vehicle Rules provide that
the Driver of bug should siop at some
distance from unmanned level cross-
ings and depute his conductor lo walk
ahead of the bus to ensure safe pass-
age. The caution boards already exisi
on both the sides of this particular
level crossing.

In the present case, according to
the eye witness account, some of the
passers-by warned the bus Driver of
the approaching train but he ignored
their warning and proceeded to cross
the railway line,

Additional Commissioner of Railway
Safety is holding an inquiry into this
accident from 13-5-1979 at Ernakulam.

This was a great tragedy and I am
sure the House will join me in convey-
ing our hesrtfelt sympathies to the
members of the beresved families.

SHRI C. N. VISVANATHAN: Sir,
the hon. Minister has made a stalement
on the unfortunate accident. I join him
in wishing a speedy recovery of the
passengers involved in the accident.
The Minister has mentioded in his
statement that the Motor Vehicle Rules
provide that the Driver of a bus
ghould stop at some distance from
unmanned level crossings.
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[Shri C. N, Visvanathan;

It is also reported in the paper that
the engine driver should have actual.
ly  whistled before crossing the
unmanned leve! crassing according to
the rules, But, he never did it in this
cage. According to a co-passenger who
travelled in that bus-the survivor,
Shri Dhmhﬂm, who was gitting
behind the driver, he never heard
the whistle of the engine. Further,
the General Manager of the Southern
Raiiway, Mr. Murti who visited the
spol, said that the visibility was very
clear for more than half a kilometer in
{the arca because of the track passing
through an open fleld. At the same
{ime, it is also reported in the papers
that a taxi-driver who is residing at
this place had passed through this
area a number of {imes and he said
that the vehicle coming from the
westerly direction would not be able
to sce the train approaching from the
south direction because of the obstruc-
tion of the buildings, trees etc. So,
Sir, there is a controversy between
the Statement of the General Manager
in the Hindu and this statement. The
General Manager of the Southern
Rai'way said that the visibility is
very clear. Actually the bus driver is
aiso responsible. In the Kerala area
five months before, the same kind of
accident occurred near Trichur in
December, 1978 where 16 persons lost
their lives, This accident also took
place in the unmanned level crossing.

A number of accidents occur in the
unmanned level crossings. 1 cannot
blame the Minister aione. I cannot
also blame the Minisiry of Railways
alone, Everybody is responsible, The
House can never forget the railway
accident that occwrred some years
ago in which our beloved friend, Shri
Prakash Vir Shastri, Rajya Sabha
Member lost his iife. Some concrete
steps should be taken to avert such
railway accidents in future,

1 want to know from the Hon
Minister what concrete steps is he
going to take to avoid such accidents
in future? There are many unmanned
Tevel crossings in India. May I know
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from him the number of such un-
manned leve] crossings? Has he any
!peclﬂc propossl to import automatic
ievel-crossing gates? Will the Minis-
ter meke a throuigh enquiry into the
matter? And will he make use of the
man-power resources available in this
country to man such unmanned level
crossing? My last question is what
concrete steps is the Minister going
to take so that there is no guch acci-
dent occurring in future?

PROF. MADHU DANDAVATE: As
far as the level crossngs are concern-
ed, in India, out of 40,000 ievel cross-
ings, about 22,000 are unmanned level
crossings,

Formerly, according to the provi-
sions—this is a statutory provision—if
an unmanned level-crossing has to be
converted into manmped level-crossing
and, i it happens to cover the natio-
nal highway, in that case, it will be
the Ministry of Transport’s responsi-
bility to bear the initial cost, if j; is
a highway other than the national
highway, in that case, it would be
the State Government's responsibility,
It the road concerned happens to fall
in the Municipality or Corporation
area and the level crossing is on that
part of the road, then, it is the res-
ponsibility of the Municipality or
Corporation. But, unfortunately,
this provision was not implemented
cither by the Municipality or Corpo-
ration authority nor by the State
Government.

Therefore, while presenting the
budget for 1978-79, I made a new
announcement that since the State
CGiovernmentg are not undertaking this
respongibility and since the safety
aspect is very important, the Rail-
ways themselves will undertake this
responsibility of bearing the initial
cost of converting those of the un~
manned crossings into manned cross-
ings as are potentially hazardoug to
the safety of passengers Out of
22,000 unmanned level crossings,
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there are some which are hazardous
and we are trying to decide the
nature of such crossings by finding
out the trafi¢ density. Number of
traings mutiplied by the number of
vehicles that cross is the unit. If
it is larger and it is an unmanned
crossing, we try to convert i{ into
& manned one. As far as this parti-
cular gpot *- concerned in the course
of the last five years not even a
single accident took place and, there-
fore, naturally this unmanned cross-
ing was not considered as prone to
aceidents and, ag such, it was not
converted,

Then, Sir, as far as vehicles Act is
concerned it provides that there
should be a notice board alzo at these
unmanned crossing that the bus is
supposeg to stop and after the bus
halts some feet away from the crose-
ing the conductor 1s supposed to get
down and give guidance to the bus.
In this particular ca<s, even the
Press has reported that a number of
cye-wifnesses were shouting that the
train is coming but inspite of that,
probably by wrong judgment, the
bug driver iried to go ehead.

Sir, we will review from time to
time the pasition of various crossings
and those which are unmanned but
required to be converted into manned
one, we will try to convert them
into manned crossings.

SHRI C. N. VISVANATHAN: The
Minister has not said anything about
my point regarding the driver's res-
ponsibility.

PROF. MADHU DANDAVATE: Sir,
I will clarify that point. As for as
the responsibility of the cngine driver
is conterned, firstly, it is an un-
manned crossing snd there is mo
gate. It is a run-through track and
there is no signalling arrangement.
From time to time the drivers go on
giving whistle, It is alleged that ihe
whistle was not blown. Sir, when
the Additional Commissioner of Rall-
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way Safety is already investigating
the matter thjs particular complaint
which the hon'ble Member hag made
on the floor of the House will also be
communicated to him and he will
investigate on this point as well.

12 brs,

it T frerre qreerer (grofige) ¢
weft v & o I fray § oud g
W ¥ SR @ T w) waw fear § e
FAYI §OAT 64 T FrE orvare A
a1 W wiferdt ¥ oge e WX
e o 1 g fean § Wit
¢ v 78 yreat A 9@ § W oA
arfedr ar Wi sal d gy ff
ey o Stftere Y Tt av ot s
fir 13 % forg g o 7w A
am IEM ag ot § fr ot g
o erew § wgi wrE S ol €
i g fop i o A e
7€t &Y ok & 1 % sompere afufi wr f
qoe g | A WERW g W W
Y7 WY 9T ACAT FW WHTC A
el A aerd of W W g
gaTATY & A # IR g O i
ot YY) TER s 2w dfvw @
™ F® W Ea gheAm) W der
T g warE & | IR wET N a0
#1 1975-76 ¥ 105 weang gt o,
1976~77% 86, 1977-78 ¥ 93 WX
1978 ¥ feava< AT T 65 ¥ AW W
v WA o 1 ot & swwar g fE
g oy gz § 7% e o § dor fe
fw foivdw ¥ & s g @ 1 W
gheme & @S fir od whw 3 WY
5o ¥ wfew A afrdft 1 gowTTRd
mari‘a':ﬁw!m?tt.wmﬂﬂ
1968 ¥ firger #Y € o 3w wivwln
mifufedt R whafed o @
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[ &3 fad® qre=@ )

g g & ™ wwfal s
firlt 7 fisely oy & gro T & ) O
o & g T waw F oF 3 o fraend
ot forgd aqr fs o@ g8 gw & @A
F woraT g § 3 F o W o
iR wift W g Y saw wew
g T | §W ST A gNEAE Y
ot w2 Wt § | ot g svr anfar
¥ 9T @ E SR Gt F e § qwi
oIt ST YRR § gt e o
wreft § o oft ffirree &Y wiziz T @
&1 Srew e amar § W &6t Wi g
# 7z o @y § 1 @ OF A At
WITH 979 HIF I AL TG1 § Sq%
for W wgr § R vt
AT ne37 77 &Y smEeqr 2, WK
vt % g2 fF 40 ¥ wfuw
sircfas s weecfus o g% § 1 @
22,000 WY wew § faar SR &
I 9T & a% AEare @ faan s
HT W AT AT ¥ A T s
fror st wreame= fiSw &Y syaegr
Y & Y o st adver o @ @ e
wiaer ¥ Qe gfemd 7 we ?

St AY YNX : TEAT GO IO
Furreits geer A £9 aeangdt gk 3
& st ag T wr F e dfgheen
Gz & agw vt WY e a9 wiE Afaw
wifen & qre wrft § o e da o el
§ oo afgl | AT m T Y §
fimdt &t wemfe 1 warer off far |
win e e i i sy §,
v Wi g A A wew W
W R, fir o oty diew & Wt e
& wfaw wive A o o franr v

from stgs. of House Report

fir & aw sg Wi wew vt oy ot
AF W & TR a9 W o & fadr
% |

A e X sy fw 22,000
gy wrEw § W wder §, 9 O -
T W @At § o 7 fored g
wa aw frwr @@ ? & g3 wY agmEr
wrgar § s 9 22,000 st dgw
& W Uw wdee At Wy A i ¥ afc
afqe woT § &Y s% fa 60,000 To
Y @vE Wi § ) gEfed 22,000
WAARY AT FT 6T AT wAT A 132
FAT o wT AT § | 4% @ qE F ey
¢ o A Y |19 g AT A w1
¥ for 30 wOw %o wr el Wi ad
gror gt snfaw feafr Gt 8 § fw
AR FANE dEW w1 A dqzw A
oferds & & 132 §A¥ %o 99
T & w31 afer g ey foeg
w3 o for wwite dgw ox s
gUEAT 1 Y [omE T § T wrivedw
®Y srafawaT % v gaw) A7 itz ¥ afe-
afdr v % Hforw w6

—_——

12.04 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

ELevENTH REPORT

st fto o vk (qererr)
s wgrea, & awr ¥ do9f ¥ ewea
#t srpefeafa wredt afifr wr 11 ot
afrder (feedt war ool wewowr)

Tw wow § |



